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. Mr B.K. Sharma for the applicants.
Mr S. Ali, Sr. C.G.S.C., for the respondents.

Arguments concluded. Judgmen't‘
delivefed. .The application is allowed.” No order

as to costs.
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THE HON'BLE JUSTICE SHRI M.G. CHAUDHARI, VICE-CHAIRMAN
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. 1. Whether Reporters of local papers may be allowed

to see the Judgement?

. 2, -To be referred to the Reporter or not?

3. ‘Whether their Lordships wish to see the fair
copy of -the Judgement?

4, Whether the Judgement is to be circulated to

the other Benches?
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

Original Application No.65 of 1995

Date of decision : This the 22nd day of November 1995
The Hon'ble Justice Shri M.G. Chaudhari, Vice-Chairman

Shri Monomohan Dey

Shri Babul Kumar Das
Shri Manabendra Saha

Shri Khagendra Nath Sarma
Shri Islam Ahmed

Shri B. Tirupataiah

All the applicants are working as Accounts Officer

in the Department of Telecommunications and are

nosted at different stations under the Chief General Manager,

Telecom, Guwahati. Applicants

By Advocate Shri B.K. Sharma with Shri B. Mehta.

PAR -

- versus -

1. Union of India,
represented by the Secretary to the Government of India,
Ministry of Communications,
New Delhi.

2. The Assistant Director General (TE),

Department of Telecommunications,
New Delhi.

3. The Chief General Manager (Telecom),
Assam Telecom Circle,
Guwabhati. o reeeee Respondents

By Advocate Shri S. Ali, Sr. C.G.S.C.

oooooooooo

CHAUDHARL]J. V.C.

Mr B.K. Sharma for the applicants.
Mr S. Ali, Sr. C.G.S.C., for the respondents.

The six applicants are working as Accounts Officers in the

Department of Telecommunications and are posted at different stations

under the Chief General Manager, Telecom, Guwahati. Their grievance
is that on their prbmotion as Accounts Officers they have realised that
the pay of K. Sankaranarayanan, who is junior to them and has been promoted

as Accounts Officer on regular basis after the applicants were promoted

fu#t—
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to that cadre, has been fixed higher than that of the applicants iz

’taking into account his pay during his fortuitous adhoc promotion as
!Accounts Officer which opportunity was not available to them and thus
there arose an anomaly in the fixation of pay. The pay of the applicants
has been fixed between Rs.2375 and Rs.2450 respectively, whereas the

pay of Sankaranarayanan has been fixed as Rs.2750 with effect from

25.4.1991.

2. The applicants had preferred representations, but fhey
were rejected on the ground that there was no anomaly. The contentions
urged by the applicants in the instant case are the same as are urged
by the applicants in companion 0.A.No.64 of 1995, which has been separately
decided today. The contention of the respdndents in the instant case
are the same as urged by them in that case. The rival contentions have
been examined and for the reasons recorded in the order in the companion
O.A., 1 have held that the applicants in that case are entitled to be
given the relief as prayed. The same reasons are adopted in support
of this order and it is not necessary to repeat'-them. For the sarﬁe

reasons following order is passed:

The respondents are directed to step up the pay of the
applicants at par with K. Sankaranarayanan with effect from the date
on which the anomaly arose and the respondents are further directed
to pay to the respective applicante' the arrears as may be found payable
to them arising on account of refixation of their pay after removal

of the anomaly.

The above exercise to be completed within a period of
three months from the date of communication of this order to the

respondents.

3. The original application is accordingly allowed. No order
as to costs.

4. A copy of. the order passed in 0.A.No0.64/95 may be placed
in the record of this case.

nkm ( M. G. CHAUDHARI )
VICE-CHAIRMAN
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Shri Monomohan.Dey, Accounts Officer (SEP),
Office of the Telecom District Manager, Gawahati-7.

Shri Babul Kumar Das, Accounts Officer, .
Office of the Area Director, ‘Telecom, Guwahati-T7.

Shri Manabendra Saha, Accounts Officer (TRA) :
Office of the Telecom District Manager, Guwahati-T7.

Shri Khagendra N ath Sarma, Accounts O‘ffice'rﬁ ATP),
Office of the Chief General Manager (Telecom.)
Gawahati-7. S 3 Rk |

Shri- Islam Ahmed, Accounts Officer (SEP),
Office of the Telecom District Engineexr, Tezpur

Shri B. Tirupataiah, Acdounts Officer (SBP),
Office of the Chief General Manager (Telecom),
Guwahati=Te . : '

...  APPLICANTS

UHion of India, represented by the
Secretary to the Goveniment of India,
Ministry of Communications, o

Sansar Bhavan, New Delhi-110 001.°
) E MV

The Asstt. Director General (TE),
Department of Telecommurications,
Sansar Bhavan, New Dehhi-110001.

The Chief General Manager (Telecom.),
Assam Telecom  Circle, ' N '

"~ Ulubari, Guwahati-781007.

eee. . RESPONDENTS

' Contde..P/2
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DETAILS OF APPLICATIONS

1o PARTIOJLARS OF THE ORBER AGAINST WHICH THE

APPLICATION IS MADE :

The instant application is-directed against the
lndlv1dual orders communicated to each of the applicants
refusing stepping up of pay in relation to Lhe pay of their

junior.

2, JURLISDICTION ©F THE TRIBUNAL :
’ The applicants declare that the subject matter
of the appiication is within the jﬁxisdiction of this Hon'ble

Tribunal Y

3, LIMITATION :

The applica ts further declare that the application

is within the limitation periOd prescribed under Section 21

of the Administrative Tribunals Act, 1985.

' 4, FACTS OF THE CASE :

4,1 That the applicants are all citizens of India .
and as such, th ey are entltled to all the rlghts, protections
and privileges guaranteed by the Cbnstitution of India

and the’laws framed thereunder.

4,2 - ~ That the‘service particulars of the_applicants

’ | i ' ' (

(a). The appllcant No, 1 Shri Monomohan Dey was orlglnally

selected and aOpOlnted as Clerk (Later on redpsignated
as Postal Assistant) in the then Departnent of Posts

and Telegraphsk onA10.7}65.'He'passed the All India

Contds ««P/ 3e



(b)

(o)

(@)

(e)

31.10.90.

- 3 -

~Juniorx Accounts'Officer; Part;II'Examination Cheréihafter

referred to as the JAO-II) in November 1974, He was
p romo ted on regular basis as Junior Accounts Ofﬁlcer
on 8.12,76, as Assistant Acoounts Offlcer on 1.4.87

and as Accounts Officer on\30.4.90.

The applicant No, 2 - Shri Babul Kumar Das was originally

,‘appointed as Clerk (later on redesignated és‘Postal

Assistant) in the then Deéartment,of Posts & Telegraphs

on 1.8.68. He passed the JA-II in November 1974. He

was promoted on regular basis’§s Junior.Accounts Officer -
on 14.7.78, as Assistant-Accounts‘Offiger on 1.4.87 and

as Accounts Offlcer on 25.5 90.

The applicant No, 3 - Shri.Manabéndré Saha was originallyl
appointed as Upper’Divisién Clerk in the then‘Department
oﬁ'Posts & Eelegréphs dﬁ 23.1.67. He passed the JAO_il

in September 1978,'ﬁe was piomoted_on regular basis

as Junicr Accounts Officer on 30.7;79, as Assistant

Accounts Officer on 1.4.87 and as Accounts Officer on

4

The aDpllC ant No, 4 - Shrl khagenaxa Nath Sarmay was
orlg;nally appointed as Time Scale Clerk (later on
Iedesignated as Telecom Office Assistant) oh 2.3.71.

He passed fhe JAC-II in September 1978. He was promoted
on regular basis as Junior Accounts Officer on 10.8.79,
as Asstt. Accounts Officer on 1.4.87‘and as Acocounts

Officer on 25.10.90.

”he appllcant No. 5 = Shri Islam Ahmed was Orlglnally
appOlnted as Telecom Acoounbs Clerk on.23.1.73. He

g

Contd...P/4.
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passed the JAD-IIAand was promoted to Junior Accounts
Offlcer on 2.7, 79, as Asstt. Accounts Officer on 1,4.87

’ and as Acoounts Officer on 29.10.90.

(f) . The applicant No., 6 - Sbrl B, Tleratalah was originally
app01ntea as Time Scala Clerk (later on rede51gnat;ed
as Telecom_Offlce,Asslstant) on;23.-;67. He passed the
JAO-II in xhe September 1978. He was promoted on requiar
basis as Junior Accounts Offiee; on 31.,7.79, asd Asstt.

Accounts Officer ori 1.4.87 and as Accounts Officér on

3

16.7.91.

3a  That ail the aforesaid posts of Junior Accounts
Oﬁficers, Asstt. Accbunts Offideﬁs.and Accounts Officers

are borne on Ali India Cadre that the incumbents being
liable to be. transferred anywhere within India. On-entry into
these all India cadre, seniority of an incumbent is fixed

on the basis of the rank obtained by bhim in the order of merit
in the JAO-II Examlnatlon._The seniority was fixed, remains
same th'roﬁghout. | |

4o That on entry into the category of Junior.AcOaunts
Officer, the senlorlty pOSLtlon of the spplicants a@ere assigned
at S1. Nos. 173, 189, 286, 306, 315 and 375 respectively.

On the other hand the seniority posltlon of another 1ncumbent

~viz. Shri K. Sankaranarayanan was a551gned at Sl. No. 470,

These senlorlty pOSltlons are alao con £irmed by the latest

Blue BE&EK Llst in the category of Asstt. ACGOuntS Offlcers
and Accountu Offlcers. There cannot be any denial of the fact

that Shri K. Sankaranarayanan is junior to the applICantS

. in the aforesaid cadres having all India seniority. AS

) : . ' T Contd...P/5.
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pointed above, the respective dates of jof%g of the applicants
A

‘as Accoﬁnts Officer on regular basis are 1.5.90, 26.5.90,

31,10.90, 25.10.90, 29.10,90 and 16.7.91 respecti vely, Said
Shri K. Sankaranarayanan was promoted as Accounts Offifer
on xegulér basis on 25,4.,91. On promotion as Accounts Officer
the pay of the applicants were fixed at fs.2450/-, 2375/-,2375/-
2375/-, 2375¢~, and &s.2450/~- respectively with the next date of
increment as 1.8.90, 1.7.90, 1.5.91, 1.5.91,1.3.91, 11,92
respectively. On the other hand, pay of said Junior Shri
Sankaranarayanan on his joining as Acoounts Officer on 25.4.91
was fixed at %.2753/- with the next date of increment as oOn
1.12.91 with pay to be drawn at Rs.2825/- as against applicants"
pay to be drawn at fs.2525/- - 2450/=, 2450/-, 2450/, 2450/~
and 2525/~ respectively. Be it stated here that the aforesaid
promotions of the applicants were effected vide orders dated
B9, 12,4.90, 12.4.90, 8.10.90, 8.10,90, 8.10.90, and
25.3.91 respectively while Sri Sankaranarayana's promotion was
effected vide order dated 25.3.91. It will also be pertinent
to mention here that since the posts are borﬁe on all India -
seniority cadre, same officers may join the promotional posts
eérlier the others dependiﬁg-upon the place of posting and
release etc. However, the same in no way effect the sgniority
and.promotibnal benefits. .

For better appreciation of the factual position
a comparative statement depicting the aforesaid
position is annexed as ANNEXURE-1,

4,5 That the applicants tame to know recently to their
shock and dismay that said Shxi K. Sankaranarayana was drawing
more pay than them inspite of tﬁ§§§§;§§xxaxx xkuax payx zf Skxk
Sact that he is junior to them,Upon enquiries, they found out
that pay of Shri Sankaranarayana is more than their pay and

this anomally of junior getting more pay than the "seniors

occured in view of the fortutious adhoc promotion. Said Shri

Contd. ..P/6
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Sankaranarayanan was enjoyfng officlating/adhoc pro@otioh

- 6 -

againgt Acocounts Officets vacancy and consequently he was -
granted increment etc. Thus on:his promotion on regular basis,
- his ﬁay was fixed at m.2750/- with the naéxt date of increment
on 1,12,91 with pay to be drawn at Rs.2825/-. Becaue of this
situation, the anomally of applicants' getting lesser pay than
their junior saidlshr\i Sankaranarayanan has occured.

A copy of the Blue List/Book is annexed as

AINEXURE- 2,
4,6 "~ That the applicants being aggrieved with their
wrong. fixation of pay and there being no stepping m£ up of
tﬁeir pay in reference to their junior said Shri‘Saﬁkaranarayana
made fepresentations with the request for stepping up of pay

at par with that of said Shri Sankaranarayanan with effect

from the date on whlch the aforesaid anomally aIOSe.

Copies of xRe such representations dated 6 2495,

T 20.1.95, .27.1.,95,17.1.95, 17.1.95,and 10.2,95 are anne~

" xed herewith as ANNEXURES-3A to 3F respectively.

4;7 That the ap?licaﬁts in their aforésaid représentafions
highlighted as to how the benefit of stepping up of pay has
been granted to ofhgrs under-simiiar’circumstances. It will be
pertinent to mention here that many others like that of the
applicants all over the country have approached the different
Benches of the Hon'ble Central Administrative Tribunal with
the similar prayer as has been made in the instant gpplication
i.e. for stepping up of pay in reference to xk said Shri
Sankaranarayanan. All the said applicants have been allowed
with the direction for steppingvup of pay with effect from
the date of ocguréenCe of the anomally with all consequential
benefits of pay and allowances including arrears

on refixation of pay in reference to said Shri

e
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 Shi ~sankaranarayanan. The gpplicants crave leave of

the Hon'ble Trlbunal to produce the copies of the said

Judgments at the tlme of hearlng of the 1nstant application.
The geepondamli - Wosst  wvblavandad tha Avd%vwmﬂﬁs

Camid N\N’Q B vanvafeld S W atfobli coud « Hharedan n:\c‘«j
4.8 ‘That the aspplicants state that instead of Ty

fOIIOWing the p:inciples‘lald Qown by the various Benches
of the an'ble’fribunal and granting the same benefits
to the appllcants as was granted to the apbllcants in the

said cases, kche authority passed a mechanicax order rejectlng

.the prayer of the applicants.

Copies of the orders communi cated to the
applicants separately dated 15.2.95, 31.1,95,
15, 2.95, 15, 2,95, 31.1,95 and 16.2.95 rcspectlvely

are annexed herew1th as ANNEXURES-4A to 4F,

X

é.9 That the applicenté’state that from the aforesaid

communications they have come to know that the authorities

have communicated their decision,

5, GROUNDS_FOR RELIEF WITH LEGAL PROVISIONS :

5,1" lFothhat prima facie the order/orders fejecting

the prayer of the applicants fOI>stepping up of their pay

in reference to their junior is arbitrary ahd illegal and

accordingly'liable to be set aside and quashed.

5,2 . For that it is a settled position of law zxd

that when some principles are laid down in a case, the

said.principles are required to be followed by the authori- -

ties in respect of other cases and incumbens similarly

Contd. « «P/ 8.
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circumstanced without requiring them to approach the
Hon'ble Tribunal again ; but in the instant case, the
applicants have been illegally deprived of the benefits

of the said principles laid down by the different Benches

of the Hon'ble Tribunal.

5.3 For that law is well settled with 'fortui"tous
adhoc promotion canndat put the seniérs at a disadvantageous
pbsition‘in the matter of pay.fixation. While doing so,
“the éame benefit cannot be deniéd'to the spplicants when

" the adhoc promoticn came to belissded from one post to

: another'withiﬁ an all India cadre in utter disregard to

-seniority under fortuitous circumstances. .

5.4 For that law is well settled that in view of
such anomalies stepplng up of pay is required to be done
so as to bring parity in the matter of pay leatlon |
among the seniors and juniors, In a given case wherC the

juniors are getting more pay than their seniors.:

5;5 , ?or that in any view Oof the mattér; the bégefit

of stepping up of pay cannot be denied to the spplicants.

‘6. DETAILS OF REMEDIES_EXHAUSTED :

AThe applicants declare that they have got no

. other alternative remedy’available..

7. MATTERS NOT PREVIOUSLY FILsD OR PENDING BEFORE -
ANY OTHER QOURT : |

The appllcants further declare that they had not

previously filed any application, writ petition or suit

. Contd...P/9.
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regarding the matter in respect of which the application

has been made before any Court of law, or any other

authority and/or any other Bench of the Tribunal and/or any

such application, writ petiticn or suit is pending before

any of them,

8, RELIEFS SOUGHT :

In view of theAfacts and circumstances stated

above, the instant application be admitted, records be

called for and on perusal of the same and upon hearing the

Aparties on the cause or causes that may be shown, be pleased

to grant the following rediefs :

(1)

(ii)

(ii})

(iv)

To set aside ahd'quash the impugned orders at Annexures~

437 to 4F ;

‘To direct the respondents to step up the pay of the

appiicantS'at’par with their junior Shri K. Sankaranara~ .
yanan with effect from the date on which the anomally
arose'and'to pay all the arrears’arising on account
of such refixation and grant all consequential beﬁefits

and thus render justice.
Cost of the aoplication ;

any other relief or reliefs to which the applicants

- are entitled to under the facts and ciroumstances of

- the case,

9, INTERIM ORDER PRAYED FOR :

The arplicants do not pEy pray for any interim

relief at this stage.

Contd...P/10.
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10. se oo - V f. J
' The application is £iled@ through Advocate.
et

2 03 8g39\3

11, PARTICULARS OF THE I.P.O. :
E , = ] . |
(i) I.P.O. No, . (ii) Date : 23)3198

(iii)ipayable at s deahati.

19, LIST OF ENCLOSURES -

As detailed . in the Index.

VﬁRIFICATTON
| _I,‘Shri Khagéndra‘Nath Sérma, aged about 47 yéérs
son of Late N.N, Sarma, the applic§d£ No, 4 in the instant
appliéation do hereby soiemnly éffirm and verify that‘the»,
statements made in paragfaphs 1 to 4 and 6 to 12 are true .
_ to my knowledge and those made in paragraph 5 are true to
my. local adVLCe ‘and 1 have not suppressed any material
tacts. I am also duly authorlsed by the other anpllcants

to sign this verification on behalf-of all of us.,

- * "2nd I sign this verification on this the

.day-okoarch 1995 at Guwahati. : | | 3

3
N

- o | WWWJ\WQ gzam\, 5




Y

COMPARATIVE STATEMENT

ANNEXURE-J_,

Seniority No.

Date of regu;' Pay fixed

Date of

Pay to

Directorate's promotion

8l, Name ,
in the latest lar joining at ' Rse néxt be order number and date.
- : : : incre- drawn -
men t
1, Monomohan Dey 746 1.5.90 2450/~ 1.8.90 2525/~  9=-1/90-SEA dt. 12.4.90
2., Babul Kumar Das 759 26.5.90 2375/=  *1.7.90  2450/- - do-
3¢ Manabendra Saha 844 31, 10,90 2375/- - 1.5.91 2450/~  2-1/90-SEA dt. 8.10.90
4. Khagendra Nath Samma 862 25, 10,90 2375/~ 1.5.91  2450/- -do-
- 5, Islam Ahmed 871 29.10.90 2375/ 1.3.91  2450/- -do- |
6., Tirupataiah 940 16.7.91 2450/- 1,7.92. 2525/- 9-1/91-SEA dt. 25.3.91
JUNIOR ’
1, K. Sankara Narayanan 1035 25.4,91 2750/~ 1.12.91 2825/~ 9-1/91-SEA dt. 25.3.91
[}
. eooe
«b"«’rw “:}d"
<
A
5\ab , N
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GOVINDRAJ K {sC)

NEKIRAM TIKANIA (sC)

NATESAN A 1sC)

£zY BIMAL KUMAR (sC)

HARIJAN RAM NARESHK (SC)

VEZRAPPAN M {ST)

DONGRE D K {8C)
CAS AMAL KR (SC)‘
ROY DHIREN CH (sC)

PRASAD BHUVANESHWAR (ST)
D*S NABA KUMAR
DHANAVE M B (

e
ARTR SATISH KUMAR (37)

SOHLIA S H _UsT)
SRAMINATHRAM (52)

DAS sy

USHIL BEHARI (3C)
E%HELINGESRRA RAC R V S
CHAURASIA BALRAM PRASAD

VIgn

NANATHA KAMATH M

ENFHIn p R {£2)
“-=s RAM (s7)
LR MAHENDRA (2T)
ReMEpaTAP (£2)

Date
of
Intry

Date

of

DFC/PR

SINGHA SAMIR CH (ST)
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84538
84539
84540
81217
g1218
€129
81220

SAMBASIVA RARO T  (ST)
HARSENIA GANGARAM (SC)
KARMEGAM A {sC)
MIRCHANDANI GULAB CHAND
JANULLAH HUSSAIN

ASIT SINGH KATHFAL

JAYABALAN R

724
725
726

727

010644
151047
150647
030144
070642
031037

270847

160765

141187

190868

030304

170904

G71C58

04056k

31221 RAMAMURTHY K . 731 070649 06069
81223 KISHAN CHAND 732 110938 210759
81224 SUBRAHMANIAN S 733 070645 270368
81225 NAGARAJ A 734 101237 141057
81226 VEERARAGHAVAN S 735 140738 120158
81230 LAXSHMINARAYANA B 736 010746 011065
£1231 FKULKARHI R N 757 160736 111256
31232 GRMNESAN V 73 070743 270463
£.233  KUMARESWEMY S 739 150E43 160263
£.234 CHANCRAN S F 750 Qiiidl CIOTE

21235 KRISHNEAMURTEY T 741 DICI4E  21GBEY
§1236 RAMACHANDRAN K 742 08CRaz  EZ30LE:
B1237 HANUMANTHARAD D 743 101544 16024%
2L SHUMLA PADHA FMRIZHNA 744 KA R MY

gLz SHASTARABUDHE A~ 7 745 270540 L2023
21240, MEN MOWAN DEY T46 C1ouay  10LTVES
— e

22241 SYEDL MOWAMMAD T 147 CxL54¢E 2710468
©lz42 AGGARWAL RAM GOPRL™™ T4 1680743 180664

-3 1w

181090

150590

103790

3750490
-

01030

it

-y,

e < ey YAV




Ben. Date . Date Date . -
No. of of of T ‘
Birth  Entry Dpc/pR -
L r
GUPTA SAT PAL 743 010141 141264 300690 o
GHOSH NARAYANA CHANDRA 750 240145 141264 200490
MOHAN N 751 010745 031264 190490 X ]
VENKOBA RAO N 752 100236 270256 220599
NATARAJAN P 753 141148 141270 160590 I'L ]
NARASIMHA MURTHY T 754 060146 301067 090890 '
SHATTERJEE SHYAMAL KR 758 090142 C4096¢ 1300430
TADMINI ROMELA 756 051044 130966 010690 [ ]
i 1
*RISHNA RRO G § 757 080144 150163 :10590 4
B H
~IMI S,
SWARA RAO K 758 010745 061065 010590 [ ]
-.e N -
ZAS BABUL KR 759 280244 010868 2g0tap <j
ANANDA
RAO B 760 060145 010166 290580 ['4‘ ]
S-ARMA R
3 B 761 060148 221269 070640 '
A2 SANTOSH
KUMAR 762 Cl10144 140866 010590 —_—
——
£23ARA0
AV 763 150143 070263 [ . ]
F\=.‘-_‘ s ) R
3 SOMANATH 764 211044 311266 17044
FiI5amA | op 75z ' 3
731 130648 20271 :3ngeag
PFIZHNAN R T
K 765 051247 191087
Skazwmp A h
fz- K 787 ClC146 %7166 . }
(X3 GU:Tz e .y
i RAMESH Crangas 762 510150 05iges -
(267 Lrsziug RASHAV zo:
L— SHAVAY g 769 29738 cicage
§ €¢ pr- :TFle R . ]
- R PR RSCT I
e Mees - :
? - AN b -~
R DU P A
BT pmsel.Lo O o ;
1 MOCETrY 3 772 tes., s m 4
!‘:‘ Dre T ra o o ce
E B P T 2l .
Ly~ ) T

© Of Depgry,.n

L et e smeme

7 BLUR POCK

s - s31
staff Name Sen. Date Datas Date
No. - - YMo. of - of- of
Birth Entry DPC/PR
81275 HUSSAIN SHAIKH 774 170245 010367 070191
| 81276 NAGESWARA RARO P 7715 150645 010565 120490
81277 RIJHU RAM 776 151138 161258 ’230490
81276 VENKATESWARALU Y 777 010649 060663 220590
81279 GHOSH SWAPAN KUMAR 778 010146 1240266 300492
81280 MADAN GOPAL 779 150648 220968
81281 SHARMA SURENDRA P,»‘:..L. 780 110144 150664 c205%9C
81282 SINGH RAM AVTAR 7891 011043 040664 241190
81283 DE ANIL KUMAR 782 071139 170761 13065C
81284 GEORGE T V 783 280840 050560 27089C
81285 NARASIMHULU CHETTY K 784 010742 180363
81286 SARKAR SAMARESH CH 785 101038 020762
81288 DURGAPRASADA RAD K_R G 786 150143 010263
1289 KRISHNAN B 767 170845 161066
81290 THIRUMALI MUTHUYUMAR S 738 100443 200964 18109C
81292 BRAHMAIAH K 769 140550~ 161170 0708297
81293 TULSIRAM 750 090538 TC11257 20045
81295 REHMAN SHAIK FAZLUR 751 180441 061263 520537
81297 SINGH RAM PATI ;92 070741 21036¢
81292 EALAKRISHNAN LALITHA 72% 070845 230964 233l
81299 VENKATA RRO P 794 090643 180765 1007%°
€1300 FAMAKRISHNE RAO K 775 090146 010466 040597
€1301 FANDWAL SHEMEBHU PBRASAD 795 050748 180968 102%%
‘81302  HARASIMHEM B 797 0€0747 010468 271157
€1303 SANKARAN © -=  79% 0G€1242 030864 250537
T Tesrte 1ok N

g g RS o B ORGE
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Pc? A/C & FDUNCE .o T ) ALUR BOOK

.

Sen. Date Date Date °_

—

No. of of oe ] Tnstaces . vam el el
: Birth  REatry DrC/PR +a ] : das T Birth Xntry DPC/PR
&@?LW?OSH KUMAR 799 050646 140167 11039} 81333 Mc:wom NAIR M C 824 040442 090273 310890
SyEtathl . )
-4 ‘ac—’sivi'”,_ mmmmsxmn s 800 111150 220371 071290 ] 81334 RAMACHANDRAN R 825 260154 27067__3 071190
.“3“4;_{1?“‘;3’"“- KUMAR 801 120843 120267 81335 RAMULU B 826 020654 210873 310790
: : aud*:_tn'mﬂw»x v . 802 150741 011261 010291 [ ] 81336 BASLUL KUCK § S 827 280552 181072 201099
: [ 81308 BISWAS SANTOSH KUMAR 803 100442 140765 '5 ! 81337 NATARAZAN K 828 200649 051168 230990
- 81309 PITCHAIAH B 804 030248 060758 o 81338 RAMACHANIRAN K 829 170740 150661
81310 DUTTA DILIP KUMAR 80S 070642 040765 311090 [ 1 ] 81339 VIJAYAN NAIR S §30 020252 010873 250890
. 81311 wc}sm RAM 806 010643 160366 170790 1 81340 PRABHAKARAN NAIR A G 831 230945 220469 280890
81313 RAGHAVAN PODUVAL P 807 020647 230566 261090 [ ] 81341 VERMA HARISH NARAIN PD 832 020943 150567
» 81314 PUROHIT VIJAY 808 120553 010373 141190 81342 VEERARASHAVALU CH 833 11065C 160371
| 1315 NAGESWARA RAO CHELIKANI 809 150550 010772 140790 [ ] 81343 SHANMUGAM P 834 030650 040870 141190
s1316 VISRYAN P V 810 21045¢ 150873 260890 ° 81344 PARASURAMAN V © 835 170547 170870 230591
f 81317 EswARA RAO K 811 010150 020371 160890 81346 MALLESWARA RAO L 836 150150 290970
81318 PRABHAXARA RAO D V S 812 060446 230965 080690 [_] 81347 DIVAKARAN T 837 150547 230366 191090
81313 BANSAL ATMA RAM 813 201048 040169 170790 81348 PAUL GOFAL CH 838 050751 100272 210890
81320 CHINNATHAMBI M Bl¢ 050351 110172 200850 [_ 84542 TEWARI JAGADAMBA PD £39 010747 090967 130990
93321 RAMACHARI T 815 140648 250270 230890 £1350 GOPAL JCSZIPH S R §40 010650 061271 010292
CIRISH 2rruRr Kk 816 080652 190773 051190 [ B .81351 NAIR GOPFLAKRISHNAN " 341 041241 010164 151090
BANERJEE SADHAN CH 817 100143 090466 051291 i

84543 SRINIVASA RO L ‘342 110541 190861 140291
KRISHNAMACHARYULU GTVS 818

JAIN SUDZASHAN LAL

819 010447 010166 :257%0

100452 190672 280191 r—E 84544 PARAMASIVEN V 543 07114% 230669 301190

£1353 SAHA MANAZINDRA . £e4 010344 23C167 201090
FAM MOKRs M B 820 11054¢ 100664 151030 . 81354 SASIDHREK ¥ ge5 260551 05072 181790
osResa v 820 150551 141270 [ 21355 GUPTA Ot THANDRA 346 010545 1BCTI0 247191
PVINRAATIA 822 290942 130763 221090 ‘! §1356 SHENBAGRREMAN H T 447 080653 1512727 31i090
GANGOPADHY 2 YA licnnmn S e r ;

" P Y e a o o n s &N Y 21 Yo,



¥
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srace - . - ¥o. of e ot
oz - Birth Entry DIC/PR
1359 MEHBOOB BASHA K 849 031154 161073 221290
81360 ALl MUBARK 850 050146 080267
81361 JHA SREQ NARAIN @51 080745 091088
81363 VEECRASHADRA RAOD P £52 010852 135773 161290
81364 JAGANADHA RAO D 853 281140 041261
61365 SRIVASTAVA SURESH CH g54 120642 ICT381 050791
81356 GANAPATHI S 855 (050650 290978 180591
@1368 PRASADA RAO T S R A g56 310849 190871 17018l
81369 RAJESHAM S 857
81370 BAJPAI DINESH SHANKAR 858 170743 II01€9 240191
81371 NAGANATHAN R 859 1316951 1"G773 121190
#4545 BANAKAR G S ; 860
81372 SAHOO BIRA KISHORE 861 030147 189870
81373 SHARMA KHRGENDRA NATH @62 010548 2CTO2TI 0 251090
81374 CHATTIRJEEL ARUN KUMAR 863 0€2i46 2%u466 081030
€137 RAMANAMURTHY T V 664 04CL93
8L37¢6 3rHOO GHANASHYAM 8¢5 1ES747 2€3570
81377 BHATT BAIRA3 DATT 866 110141 290758 11090
81378 EEKKINKERI M K 867 110652 230673 231090
1372 DATTA HARADHAN 865 210443 285665 241090
B23:1 BHAVENREAYANA M 863 €15747 20iC70 169291
B13¢ vAmAV R x §7- GE.245 130668 010261
§1382 rewes zsipm £7: 297253 23173 221090
B1382 BANERSZZ ANKHI RANJAN e¥z 251245 930964 311090
B138¢ remeo nisex £7% 159743 %506€3 310731

PET A/C & FINANCE BLOE BOOK
Staff—- Name _ .. sen. Date Date Date
Wo. T R . Yo, of of of

. T Birth Entry = DPC/PR
ettt
81385 HARIHARAN V 874 151153 120873 310191
81386 NANAJI ‘YERRA 875 010750 201070 18033
81387 KOMATHY NAYAGAM S 876 050247 131270 311090
81388 AMBUJAN K g77 070147 120169 181090
81389 PRASAD RAJENCRA 878 010950 060671
£1390 CHINNAPPATHARYA 879 200447 180668 191190
§2361 FRASAD AVADESH 830 010847 25C2¢7 28118
31392 NARASIMHA RAD A M 81 301181 121073 191090
82393 SANKARANARAYANA BHAT H 6882 250950 C€61371 21190
§:394 ©£AS RAMISH CHANDRN BE83 041050 I80TTT
£:395 SURYANARAYANLA MURTY S gBe 140849 130873
§1396 GNASERHARAN R §85 110540 2BJ262 24053
81397 SINGH BALDIR 886 260249 04C371 B
84546 JAYAVEERAN S {5C) 887 170756 05CL36 281137
84547 PONNUSWAMY A (3T) @se 250053 CTi0376 14l13T
54548 MURARI LA {52y BEG  02094s L0476 D41l
24549 SWARSIARY UPE (==y eas 141isT LEIITLCIII
£4350 MEISHRAM Z 3 (zZ) 891 03L0BT 1ELTT2
2ez3y  MUNUEWRMY T (o=y  @er  coogst LIFEs LLLLEL
245552 i3Sy Box C1Ci4% IZITTL ZitiE
£4533 B ges 0085l TITETD
3484 o7y wer titsar CELUC
T4E3L TURTA B LR icr R gue Lilar L0 TAs DRI
$45c€ SR GTELIn CTHANDAA gan  raomge  LBUAT2 ELAED
1398 ZULAMRE b2 LA TLLETL Lz
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Cven

wn. Dats  Date  Date
No. of of of

- Birth Entry DPC/PR

-mwwiww“""”
u"jé...'

ek

5. N
S .
18 M1 899 170545 041167 300991 o e e i‘
81426 SAHA SADHAN CHANDRA 974 £1094¢ ) ‘
GOPAL VINOD KUMAR 900 280353 211273 270391 Y4z e
' 61427 UEBADHYRYA N M gag 1EBLLEL
SWAS DHANARNJAY 901 301049 011169 150491 - o
; g147€ CHRNRRBURIY ‘PRA}FSP CH 576 gicne?  171ke€ 220 |
28 CHAK |
MUKHERJEE BISWANATH 902 030145 130965 150491 - e e s i
142% RIIRIAS D . i‘
KAR KRISHNAKANT 903 021243 150967 160491 8 “ oner |
NILE ‘ ‘..”Q .“l“'- . - )’4\- P :
: 1430 SRIURRTSNL G L26  LLTL ?
KRISH! AD . Q34 120545 10076¢ (06059 ; g4 T e o 'z
! e MAMPLLINMWES A S 2
81432 Y ADA PAMI LIRS
SINGAYAZHARI 3 ang 060449 161763 100492 [ ] 61 SR
1 a1232 HARIHARAN 6 T ST R
NAGOO PUJARI S 95€ 1B80ESY1 . 190773 18049l , D
OKTRY ; w3y mroisl ubLlio
: ° 2946 966 2 ' 81423 THANDAVAMURTHAS gl
SHANKARALINGAM G 0a7 185746 050966 270391 v s |
. B1434 AHRITARRAMAN Y Ay 11063 |
DASS GOURISHANMAS 908 12C2E1  21047) 180491 - v eqeia7 ZRGORT  TewdTd
HAL : 01425 MAITRA KALIPRASAD g2y L1013 X
L .3-%=) -~ 3 -~ - o ~ : ay 2% ) ‘
s . s e [1 ] 3¢ RAJISHINHARA - g3 150435 14U964 PR
8143 AJTERIKE
S E 9:0 250949 280262 2(0491 ’ o
} £1437 PpILLAI Vv R GOPRLA K 435 ©3064B 141068 22089
PUNNOSE M I 911 150247 010771 25939 : s oo
- 81438 SUBBR RAT M gug 140646 LTLIED -
o io osoeso pEon BROT [ ] Lo eyeian  240nLCT  2GLEEL
‘ ; 81438 BHRATTACHARJEL spnavALT 93 GlOTE- )
SUBRAMANIAN K 9:3 100150 25115% 11062%1 » S
g1 440 FPERUMAL ILLAIYA . wae o niLEed DEOS :
SELVARAJ D 2:4 195147 300465 130401 . - e -
. £1:41 GOSIVI M D chy gonEez CEDLSD s
RAI SADA NAND . e1e 220544 13058: 15G79: . Ti41 st ' S
e : f-4z2 TIRUTATIAH E 4er, 10LUB4E 3CE
€141 MURUGESAN M a15 200252 140373 01073: ) o S ——
e pi443 LEHRT GURMUKH SINGH 543 010546 LTOLES -
HERE RAMAKRISHNAN X 317 011040 101061 130591 o 210451
” NYETRIRISHNRN R .94z .
€141% BAMACHANDRA RAS M zi8 100852 210473 010591 81444 VE o
e T prgaf  CHENTIASINKRRA FFO Y 547 010TeE 16USEE teeet
3 Tof-- GANDHI ARUMUGRM ¥ 5:% 251047 250172 100691 E ceet 0ROYTL 110G
- e - £164€ VERME FRIG YIUT geq 105LED OBOSTL -
“95: BAS BRAUN CHANIEA 527 160447 191154 150491 cae 291 120¢%:
< a1447 SHALVEE M U gas 15034% 0BOSTL 2Z0LE
’ o 8 g R R
1422 BHATIA SUDESH ¥.vAR 52 020146 1604€5 150491 . o
N e 448 ERBU T 0 54 € 30124% 0nQREE 1o 1
$182¢  NAGARESA RAO V 5z2 010850 161077 560591 ) : €] vy - o
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Birth
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GOHANA XRIS!N N D
SURYANASAYANAMURTHY N

PRASAD GOPAL

* RZ' AHARCSA
YASUMDAR M K
ZNTONY SWaMY

GHOSH ARABINDU

ZHAVAN UNNT P

judgemant

00952
07823
01G749
160354
0e35749
08075C

09045

1074
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i FM
GOPARAJU M
YADAV SHRI RAM
RAMA SUBaAn
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PRAJAPATI R A

SRAEMY S MUTHUXUMARA
KARTHIKEYAN S
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SURYANARAYANAN R
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From :— Sri B. K. Das, .
acéaunts Officer / IFA - ‘
0/0 ‘The Area Director Telecom, )

Guwahati - 781 007

Ta,
Thr Chief General Manager Telecom.
Assam Circle, Ulubari, Guwahati-7.
( Through proper channel )
Sub - Request for stepping up of Pay at par with junior.
Sir,
1 .have passed J.A.O. Examination May ‘74 batch = and
pramoted as J.A.0. on 14-7~-'78 vide DOT letter no. 18-1/78/SEA
STB—-187/CA

dtd. 24-5-78 caonveyed by G.M.T.NE Circle, Shillong No.
~I1/1 dtd. 9-6-78.

My serial number iIn Blue Book is 81286. 1 assumed

charge af Accounts Officer an 25-53-%0 AN on promation vide par.
letter no. §-1/%0 SEA dtd. 12~4-90 conveyed by C.6.M.T.-Guwahati

no. STES-4/8 dtd. 22-5-90.

My initial pay was fiked @ Rs.
26-5-90. DNI an 1-7-90 to Rs. 2,450/~

Sri Sankarnarayanan who belonas to hy‘subsequent batch

and his serial no.
Accounts Officer on regular basis with effect from
his pay was fixed at Rs. 2,750/- with D.N.I. an 1-12-91 and is
warking in the Chief General Manager, Telecom, Tamilnadu Circle.
His pay has been figed with higher pay in the time scale af Rs.
~ T75/- - 3,500/- in view of the fortuitous adhoc promotion i.e.

PARRs ]
he was enjoying the officiating praomdtion against A.D.vacancies.

I am furnihing hereunder a comparative statement af pay
drawn by me and Sri K. Sankarnaravanan, from time to time.

P.T.0....P/2caunn

o Adesg.ed.

2 . PAEERCON
~% N o
L ) B
Pty oa s .
Ay . o
BN X Lt . .
Ry .1’,\3‘\ S . Do e 8 v , . . .
N R Yo
T § / .
AN K Lo . - P @Q/@C] /<

RN e,
L - Advocate™

n,375/- with effect from

in Blue Book is 81537 has been promoted as
25-4-91 and

~

oo



5. Pay as A.0. an 1-12-91

K.S5ankarnarayanan

s o e i S e S e e e e S o ST

1. Serial no. in Blue Book - 81256 . | 81537

2, DOT letter date promo- ' -

ting as A.O. ceeen - 12-4-90 10-3-71

3. Date of Jaining as A.0. - 25-5-90 AN 25-4-91
[

4. Pay.as A.0..aon 26=5-90 Rs. 2,375/- "Re. 2,750/-

(wo.e.f.25-4-91)
Rs. 2,925/- Rs. 2,B25/-

(Increment from 1-12-91)
- Rs. 2,525/~ ' Rs. 2,825/~

6. Pay as on 1-5-92 . s

There was a long standing anomaly "about the higher pay
drawn by the junior in the same cadre by virtue aof fartuitous
officiating promitions. This has been challenged by many offi-
cials in various CAT and obtained decree in favour of them, but
it was challenged by the Department in the Supreme Court. In the
recent judgement of the Supreme Court vide SLP No. 13994 of 1991
dated 18-8-91 (Ectract af Decision of the judgement is enclosed),
the Hon'ble learned judges have struck the anomoly and direced to
step up the pay af Senior officer at par with the junior. When
the juniors earn increments during faortuitous adhoc promotion on
the basis of local promotions leading to fixation of pay of

. junior at a.stage higher than the senior.

- 1 would, therefaore, request that my pay may kindly be

stepped up from Rs. 2,375/- to Rs. 2,750/- with effect from 25-4-
21 and to Rs. 2,825/- with effect fram 1-12-%91 with DNI on '1-12-
92 at par with that of 3ri K.S5ankarnarayvanan, A. D.,D/O The CGMT-

Tamxlnadu Circle, HMadras.

Thanking you.

Dated - 20—0{*95. . Yours faithfully,

25 o ag

')«0\48- B, K. DAS )
Accounts Qfficer/IFA

E;kJJ'Z“’ . : /0 The Area Director Telecam,

‘Guwahati - 781 007.
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10
The Chief Genergl Managwr Tglchm., .
Agsaw Clrele, .. o 0 0L
. GUWAHATI o 781007., e eine R e
H ‘._..,L'-. - _,1, X! ) " J --l o ., o
-.“Sub quUEbt for stepping up of pay at Jpar with Junior.
R ‘J~--~-~-'-M R P A SO TR ST RO,
Beorh sl "““"”if i Ldaleat . (ST YR
~Sir,--ruvau~ R T ) T

) Y R N N AR
NP [ S, I L l R , ‘J.\ U )
I have passed i7.A,0. Examination of 1978 batch (Revised
syllabub first batch)- and promoted: as J.A.0..Vide D.0, T, Letter
No. 18-5 —79/9LA, dated 23-6~1979.

My serlal number in Blue’ Book as ‘on 1-4-89 1s 81373. I

assumed charge ag Accounts Officer. on 31-10-90 promotion vice

L

D, 0 T, leLLer No. 9~1/90«8EA, Qated 12~ -71-90 and’ 8—10-90w
R .

My initidl pay was fixed @ Rs. 2 375 00 with ef!ect from.
31-10-90 and consequent on exercising Option, my pay was fixed
¢ Rs. 2,450 00 with effect from 1=5-91 with DNI on 1-5-92.

-------
» .

+Sri Sankar Narayanan who belongs to my subseguent bpatch
and his serial Number in Blue Book as.on. 1-4-89 .1s 81537 has
been promoted as Accounts Officer on regular basis with efiect
from 25-4-91 and his pay was fixed at Rs. 2,750.00 with D.N.T,.
on 1,12.91 and is working in the Chief ueueral Manager Tulecom.,
Tamilnadu Circle. His pay has been fixed with higher pay in th e

‘Time Scale of 2375/~ to 3500/~ in view of .the fexmx fortuitous

adhoc promotion i.e. he was enjoying the officidtlng promotion
agalnst A,0. vacancies, B .

feet i m .&t.,..

I ayqd furnishing hereunder a comparative statement of

" Pay drawn by me and Shri K.Sankarmarayanan, from time to tine. .

M. SAHA K. SANKARNARAYANAN

Serial number in the 1353 *
Blue Book , 81537 f
Seniority in AAO Cadre as !
-per Blue Book list as on GOL G
1-4-89 00470
Pay as AAO on 31-10-90 Rs. 2,240/~ Rs. 2,240.00
DOT letter date promoting !
as A.O. | 12-7-90 10-3-91 »
Date of joining as A.O. 31-10-20 25.4.91

: ’ (Wew . 25-4-91)
bay as A.0. on 1-12-91 RS. 2,450/= Rs. 2,825/

: . (Incrcmcnt fﬁow 1/12/91

Pay ag on l=5-92 Rs. 2,525/~ -~ Rs, 2,82¢& /w

contd., on pagy 2
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There was a long standing anomaly about the higher
pay drawn by the Junior in the same Cadre by virtue of
of fortuitous officiating promotions. This has been challenged
by many officials in various CAT and obtained decree in favour
of them, but it was challeged by the Department in the Supreme
Court. In the recent Judgement the Supreme. Court vide SLP No.

13994 of 1991 dated 2B8-8-91 (Extract of Decision of the judge-‘

ment is enclosed), the learned Judges have struck the anomoly
and directed to step up the pay of Senior Officer at par with
the Junior. When the juniors earn increments during fortuitous
adhoc promotion on the basis of local promotions leading to
fixation of pay of Junior at a stage higher than the Senior.

J I woudd, theefore, request that my pay may kindly be
epped up from Rs. 2,375 to Rs. 2,750/~ with effect from

23-4-1991 and to Rs. 2,825/~ with effect from 1-12-91 with DNI
O

Office of the B C.G.M.T.

|
!

121292 at par with that of Sri K. Sankaranarayanan, A.O.,
» Tamilnadu Circle, Madras.

Thanking you,

—

) 'Yours ~faithfully,

Dated at Guwahati, * * ;;:eig.."f (Fﬁfkf:zﬁ/4:a - )

! oL o e NABENDRA SAHA

§ ) e L. C 4
}the‘“qb', =~ 1395, _ ‘Accounts Officer (TRA),

J T 0/0 the Telecom District Manager,
‘ Kamrup Telecom Circle, Guwahati.
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prem t- Islam Ahmed, -

“hcceants Of ficer,
0/0 TelecemDis N':c'i.czt Engincer,

pazpur - 784 001

Ta
o rhe Director General (W&’erwm),
e Department of Te L Lecem(Sha Sectien),
L Sanchar Bhawan, | , | ;
oras Yew Delhi-i.C CCl, . L,
v * C .

Subxﬁ. Reqqest feor steppling up of pay at par with juﬁ{ﬂ#l

" T . I have pasecd T WA J0s Exemination of 1578 watch. (e
vised Syllabus Pirst patch) and premuted as J-A~0v‘VLﬁe'mub
Lctter No. 18+5«79~SEA duted 23=-6~1979,. ' :

My gerial number in [lue Beo} @s on 1o4wh g 85387,

‘

‘ Assuned charqge as Accounts Off*ver on 9»10~10
premet Lon vide DO letter Ne. b~1/90~°PA nufcﬂ 1°w1-wu ard

8"'10":90 .
My irnitial pay was fixwa @, R,.A737- wich e ffect £

29.10~90 and cwnsequent on . exerci“inq eptisn, my P4y vers o Lue

QO RS 2450/- with effect from 1=3=92 with D&, T, en lei=8.

My. Ke Sankaranar¢yunan vhe belunqq tw my subseossn

- patch and his serinl nuwber in Blue Beek a»u‘w’*ﬂd Ls ?“s Y

has been prometed:as Acceants Officer en reqular s le w*“h
effect frem 25-4~91 and bis pay was fixed 3t RS 250/~ with

DN, I, en 1-1,991 and’ is working in the - Office uf e Choef

-

e - Gener&l Manager, Telecem, ramilnadu Circle. His DLy h&ﬁ e
-fixcd with hijher pay in the rime scele of RS 3375 w3500
i in view of the benef’ts.of fercultoul adhnsc prcumtiwn G et
w2s enjoying the uFficiating promet isn. aqa*nst oG, vRenns RT: I
_ "1 am furaishing herM1nfer @ CﬂmpRYAI1VP Seaten £
pay drawn by me and Surf K. sSank wuwraywndn SFran time €8 ﬂjMﬂg
o - | Islem Ammed | K.Sumkeandmavel
1. Serial humbar in the . gi3g2 . 41537
Dlue Booke. ' : . |
. 2, Senierity in AAQ rxdre . 00315, 00470 )
- g ‘a5 per Blue Beok 1ist . ' o o : i
us vn lww—Bq :
AL‘ICS&V\}S.

ﬁ;h o

.Advocate




L tedt— Ry e,

b
1 -
) : | _ ‘ Islam Ahmed 35 nk‘nargxglbgl
'3, Pay as AAQ en 28-10-90 L RS.2240/= RS .2240/w
4, DOT letter dute premoe- 12»7¥90 . 10-3+31 ¢ x
. ting as AO. o o
5, Date of jeining @s A0 29-10-90 25ebu0] ‘
6+ Pay @s A0 on 29-10-90 1 Rs.2375/- RS 2750 /=
T o (el RSt =51
7;;-‘&-*:;;&9 as AQ en 1«12+91 ' R3,21450/- ) Fes 2B S
’ ' (lacesiisng o
| | 1e12-91)
8. Pay as on 1—4-92 - : Rs.2525/- '&5;2825/4

. There was 2 l@ng standtng anemoly abaut the higher piy

drawn by the junier in the same cadr& by virtue of 1artu1tv~ﬂ

' officiating promacionse This his been challenged by miny N3

-in varieus CAT and ebtained decree in faveur ef them hat iv was
challenged by the Dep«rtment in the Supremﬁ Ceurt, In the TECENT
ju*gwmﬁnt ef the Suprems Court vide SLP Nu. 13994 of 1991 dated
28~0-91(extract of the decisien of the judgement 1s sncloses)
the learned juﬁgps have struuk the znemwly and directed te s

e up the pay ¢f Senler Officer @n par with the junizr winn the
juniora earn increments during fortuliteus adhec premetion on t‘
- pasis ef local premotians leading to tixutivn of pay ©f ;nn oy

-t @ stage higher than the sonior.,
I weuld therefere request that my pRy may kindly b

stepped up from RS e 237J/5 to RSe 2750/~ with effect from 25-4-
91 and te 2825/~ with’ effect from 1+12=91 with D,N.I, en 112~
1992 ‘at par with that of Shri XK. Sankanarayanan. A,o., 0/6 the

CGMT /Tamil Nadu Circle, Madras-ﬁooooz. ‘
Thankinq vep. S
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Advocate “]ZVWJ

e 1\1 ) - —E—é——_‘. [ ' if‘ .
'DEPARTMENT OF TELECOMMUNICATIONS B a "
- OFFICE OF THR CHIEF GENERAL MANAGER =~ : o
. ASSAM TELECOMMUNICATIONS CIRCLE , K e :
- QUWAHATI-781007 - S
v : 0300060 0363000 000006 3 00 3 383000 I 3 630 06 3000 000 0 00 06 O 9 3 06 : P
! i :
i R i
To . . , S .
The Chief General Manager f' ”f'%j” ;
Assam Telecom Circle ’ : ?fﬂ}f; -
Guwahati-781007 s Dated: 10-2-G5 o ;:;gg;;- p
. . + Wl N N
¢ ' - S :
Sub:~ Request for stepping up of vay at par with junior, é | ‘
! ¥ l.. 4 ‘ . - ':
I have passed JAO Examination of 1978 . .-~ -
batch(Revised syllabus first bagch) and promoted as JAO vide DOT. ,fﬁ.fn.i
letter NO. 18-5-79/SEA dt. 23-6-79. My serial number in Blue Book . :
as on 1-4-89 is 81442, I have been promoted as Accounts Officer ?'”&igﬁj@Tﬁh
vide D.0.T, letter NO. 9-1/91-XEA dt. 25-3-91. My initial pay was - .. . =
fixed @ & 2375/- from 12/2/91 to 15/7/91 and on regular basis 0 R
B 2450/~ from 16/7/91. f oy
Shri Sankaranarayanan who belongs to u<%‘ ok
ny subsequent batch and his serial number in Blue Book as on 1-&«89 . )
is 81537 has beon oromoted as Accounts Officer on regular bagis with %
effect from 25-4-91 and his pay was fixcd @ k 2750/~ with DNI on .’ L
1/12/91 and is working in the Chief General Manager Telecom Thmil- »iﬁ"'
-nadu Circle, His pav has been fixed with higher pay in the time f ;
-scale of B 2375/3500/- in view of the fortuitous adhoc promotion 1.0 S
-he was enjoying the officlating promotion against A.O. vacancias, f? -
I am furnishing here under a oomparatimn -
*qtatemant of nay drawn by me and Shri K. Sankaranarayanan from tinc o
,to tima. . i
: . _B. TIRUPATAIAH | K. SANKARANARAYANAN B
,1) Serial NO. in 81442 81537 . : '
e Blue Book . ! R
A f, : TRLe
12) Serial NO. as AAO 00375 00470 k=
l  cadre as per Blde : Loy S
; Book 1ist as on ;7 ' B ;ﬁf
o 1-4-89, S ) h e
~3) Pay as AAO as on ° 2240/~ - 2240/~ - INCE
i 25-4-91, , | . e E
'4) Pay on 25/4/91 2375/~ 2750/~ g
. as A0, : 2 :
:5) Pay on 16/7/91 2450/~ ' 2750/~ fjfg; o
,:? as AO, : ' B -
"'6) Pay on 1/12/91 2450/~ 2825/~ ~ 1 L
,  es AO. e B
'7) Pay on 1/7/92 2525/~ - 2825/~ (30 I
f j TR
; /‘[g P.TOO. R :} . "L“
. \



, , Lo
There was a long standing anomally a uf : % 1
the higher pay drawn by ‘the. junior in the same cadre by vix"tue,q.b*t"s fg
fortuitous officinting preomotions. This has been challenged by many '
officials in various C.A.T. and obtained decree in favour of then,
but it was whalleng~d by;the Deptt. in Supreme Court, In the recent ;
judgement of the Snreme Court vide SLP NO. 13994 of 1991 dt. 28/8/91 :
(extract of Judgem:nt enclosed) the learned judges have struck the -
anomaly and directed to'steo up the pav of senior officer at par wthh
the junior when the junior earns increments during fortuitous adhoc
promotions on the basis of local promotion leading to fixatxon of
pay of Junior at a stavp higher than the senior. ‘ﬁhh
I wonld tharefore request that my pay may o
kindly ve steon-d un from R 2375/- to ks 2750/~ with effect from.
22491 25/4/91 and to & 2825/~ with effect from 1-12-91 with DNI
on 1-12-92 a2t par with ¥xakk that of Shri K. Sankaranarayanan AO
0/0 the C.G.!M.T. Tamilnadu Circle Madras,

Thanking You

Guwahati:~ 10--2-95 | Yours faithfully S

pe gy

7 ‘

O) 7’.\,\_ Lo LG Tt
(- B. TIRUPATAIAH )
ACCOUNTS - OFFICER(SBP)

e oy

o
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~ \ 0/0 THE CHIZF GENERAL MANAGER
down ) ASSAM TFLECOM CIRCLE |
GUWAHATI-781007 o

o

. A - o 4
Accot cer (A & ¥) | ' R d

P LA
0/0 The C.G.M.T., Assald Cire
Auwshad l .:;Pi




/D\D ) ) [,f:A—h
GUVERNMENT OF INDIA it -
DEPARTMENT OF TELECOMMUNICATIONS ;
OFFICE OF THE CHIEF GENERAL MANAGER::ASSAM TELECOM. CIRCLE
ULUBART: :GUWAHATI- 781007.

NO.ESTQ- 2/3 S Dated at Guwahatl 774 JSIT4, *‘g/v /SM

To [ ‘ ,L"’//'/
c>VN~_jOl M. A Loy

R, mfnrlﬁL -
IDMH}MM? i o
Subs ~ Anocmally in pay fixation. |

Ref:~ Your () g,/)-{"\/\' @Q—,C@Q-. G2 75_

_ With reference to the above sub ject and corres~
pondence this is to be intimated that Sri[.mr.l.Q(‘f\AAfm
fYﬁJ*“”ifwlA U nan who is junior to you may be drawing
higher ‘pay bocauae of his promotion locally to officiate as

A.O. before his regular promotion to the grade.

It has been clarified DOT/ND that the disvarity of
pay arising out adhoc officiating position does not constitute
an anomally for the purpose of step'ping un of the pay of the -

senior.
“~ \
TN | | | 4
o QD
. / I ”)/« \
. ™) \/;/ )
s e, .
%&YN»“‘U‘C : (K.S.K.Prasad Sarma)
“\, “\ N
AeeO® My - Asstt. Director Telecom. (Staff)
!0 VBT gwe . * for Chief General Manager
, Assam Telecom. Circle, Guwahati-7.

Advocete

C%’*”%@

1



.-
L )

w’ﬂ%;c@ as GOVERNMENYT OF INDIA
DEPARTHERT OF TELECCOHMUNTCATIONS

QFIICE O il CilE GRITDAL FANAGER ¢ 0G0 TOLEC M, O rms
. "'.’J" Al A= 731001,
6/
NOLEET) 4 ’...' _;_ ‘ Dated at Guwahati,the 3) -C1-95,

4

To
Shrd -7?) K. £ wr, Ao,

C‘/ﬂ {8 Area Jo Cyeedey T_c&crfm
g ) A n” -7%/007

Subi- Aomaaly din pay fixation,

—
Refi- our reareacntation dated Qg (-7S

S IKenvii Ny Cetn.

dlth roferonce te tho above subhvjoct and covrsspsndence,

this is t ho intimited that Shrt AeCvihistemaborty who 33 junior
Loy may Lo stoawing higher oy Jue Lo hig vramation locally to
officiat> asz A.2. before his g

e pergular promstion Lo the geado,

It hian l:"\r*u clarifled by DIC that st yoofl pa
arisiag vl e SO te Lot o posteloay docs pot ednsvitubo no
anosmnly € wnhn pw pase of steondng up of iy f Lho Soniore

Arcnpy af DOT lotter 1Ta, . w30 /02-PAY Gated 3L-0h-%3 4y

enclyend heooiny for resdy raoforenao, /

1
\\‘

-~ e

Encloi=  On2, . AKeSaKePrasad Sarma)
L, Mrerotor Tolecon(Sea0r)
hi T Coueral o8

/"‘.“-'- ] B te B [ i vooa

A ...ed.

R one™

Advocate.

LTINS
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GOVERNMENT OF INDIA [' C
DEPARTMENT OF TELECOMMUNICATIONS /b

3 CE OF THE CHIEYF GENERAL MANAGER: :ASSAM TELECOM. CIRCLE
ULUBARI :GUWNAHATI- 781007, :

’ : . : v Ny . _;/ -
NO.ESTQ- '%7'1 , ' ' Dated at Guwahati’/:ﬂ}“.(.gzn Fdr”’ (/_i
To ° Q/;////t:z/sz/ a ‘
' Sb(—( /)1 " S@J’M} o

&4’@ ( Tﬁﬂ) aZ(l o ”;__ :
Dm/é e
Subs- Anomally in payifixation.

Ref: - : Your qe/pi'v\ M 7?’ C/’f

With reference to the above sub ject and corres-
pondence this is to be intimated that Sri/Smed-. Afgéwd</V\»
f{viidqaﬁﬁ\ j yékﬂ‘ who is junior to you may be drawing
- higher pay because of his promotion locally to officiate as
A.O. before his regular promotion to the grade.

It has been clarified.DOT/ND that the disvarity ot
pay arlsing out adhoc off1c1ating position does not constitute
an anomally for the. purpose of stepping up of the pay of the

senior,

' /
//L/ng

(K.S.K.Prasad Sarma)

Asstt. Director Telecom. (Staff)
for Chief General Manager
" Assam Telecom. Circle, Guwahati~7.

A..ced.

E%%%@ﬂﬂ - ’.*'°.!

Advocate



X : renreeg PR TATE T
| f | L 0
. [ GOVERMMENT OF INDTA . lp D W .
- _ CODEPARTMENT OF TELECOMMUNICA'RNTONS n
‘ ﬁt@fzﬂprﬂ UW TAR T GEURRAL MANAGER 3 s ASSAM TFLEPOM. CTRCLE
2, | ULUARL: :GUAAIATLS BL00T,
N().!,:.'J.'PU“‘ ”Vl»l l)git(...d (at. (JUWCihdLl - \)- . . . {5 '
T,
¢ 51
\ \tj\ L\\ N e) O DA
A AP
! ( IUL{C .‘C/[’E‘ €. /~/Lll\.}"\}\@:\j7'.
Subi -~ Anomally in pay fixT:ion. o '
r , T P = Y e
Ref:- Your 1% fi)‘af(.ﬂ@cmdv’&”“‘“’// Ut | {=1-15

T With reference to the above subJect an corres-4a
ey |

»pondence this is to be intimated that Sri/Smti )

é:ﬁfﬁi!%;EEBﬁﬁ# M Adrapwho is junior to you may be drawing

higher pay because of his promotion locally to officiate as

A.0Q. before his regular promotion to the grade.

R} It has been clarified DOT/ND that the disvarity of
pay arising out adhoc officiating position does not constitute
an anomally for the purpose of stepping un of the pay of the

sanior.

v Y
s
(K.S.K pPrasad Sarma)

Asstt. Director Telecom. (Staff)
for Chief General Manager .
Assam_Telecom. Circle, Guwahati-7.

AHoalEd
@5’ M.(D.‘.,’Y“”T’:ﬁ/»

! Qle, e 0 MLOTeleem
; .
s A Circle, Guwad A=

vy ek e

Atsiﬁ LQ. : . - - ;.

.
i
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S T T EET N R V. o wmANAdN
‘€§N LERARTHENT OF AL LECOMMURNICATYONS \\
QRLCE OF Yak CHIEF CERERAL MANAGER: : 25SAM TELECOM. Crac.on A
‘;r ' .‘unW4uzuA¢4nudmx1mh J3L001 o ‘

v-n-—.-w—

HO‘RSTQ~4/15/2)L, ' Dated at Guwahatil,the 2 =01mG5,

Snfi 9"LO\H'V‘ Abvinng R L N0,

Q/o D, £ »gppuwm~—~

Sabi- - Anditaly dn pay flration, ' N

/
: : . L : L S EL A :
Refi:~ Your representation dated Z~b<.samqﬁﬂ\*W“\‘“J+“““

¢ . :

_ CoWith reference to the above subject and COr ey g
‘this 1s Lo he intimated that f:nleIwC-.i—“h.ur aborey who 1u j

i

e ,U‘ 3!‘
© YO Lay be deawiog higher Py due to his promocion Lorally oo
Officiate a3 A0 tasfora his Hogular promotion o who VAT
Jl B by \11].:['.5. Lhed By DU Lhat Ghorooorat s o

.

allaing aut wdiiwg l.‘.lﬂ.‘l‘.li‘i«l('.il'ﬂ" Frsition Jdows

PR PR k_.u.i.:.l-,\.h.t.f [P

andmaly for the peepose of stenplng up of pay it

BN VAN S SN VN .

A Copy Of DOT letter No, 4- =31/92-PAT Qatasd 3l-sn-vs {4
enclo,ud h\‘uwith La- r~ko l*f TEENCE,

-~

\ . : %

262 d

]‘L;";‘Stil. D.I.J.c:(. war Tx..-x...L‘.;..;e \~\,u-l}

. tor Chief Cenorzl M. RS

X ' ‘ Aasgan Teleonn, Clirole. Civooinbi=7,

e A inasae e te e ..w-..- e e

Enclos-  Ons, . - ' (K.S.K.Przs:

Ao, ed. .

.04

Advocate.
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S S T

W, GOVERNMENT OF INDIA - A
Of"t} DEPARTMENT OF TELECOMMUNICATIONS S

] FFICE OF THE CHIEF GENERAL MANAGER::ASSAM TELECOM. CIRCI.E

’ . ULUBART: :GUWAHATI~ 781007,

Dated at Guwahati)‘fﬁ" 1‘5{[@ Fe@lfr

NO.ESTQ- ’2-[ 2 (&2~

o )

To
(3 Tis upatosiah,

M( SBR) Y ¢ tosr :

Ay YN TN e L
Sub: - Anomally in pay fixation.
R s - ) ©2-9§%, 4 "L—— o .'.. . ., }~
ef YOur Leflex Jbd. 10-2 o e O KTV A J\«;.M

With reference to the above subject and gorres-~_ 6 =’ Ao
- ' Pondence this is to be intimated that Sri/Smti-1_
ﬂwv%ky<ﬂﬂ)[%-7DF/k3WkMQQﬂAJWhO is junior to you may be drawing
% higher pay because of his promotion locally to officiate as7f{ig

A.O. before his regular promotion to the grade.

It has been clarified DOT/ND that the disparity of
pay arising out adhoc officiating position does not constitute. }ﬁ#

LR NN

an anomally for the purpose of stepping un of the pay of the

senior.
(K S.K.Pfasad Sarma)
Asstt. Director Telecom. (Staff)
e for Chief General Manager
; e Assam Telecom. Circle, Guwahat1-7'
\
bE, ocauo : S



" 4.5 of the application, the Respondents beg'to state that
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Chphatet

¢ MD, SHAUKAT ALl ) =7

@, Central Govt. Standing Counsel

'3\{ G&mmﬁ $ench
g eamd -
INT JMINISTRAT IVE TRIBUNAL,
GUWAHATI BENCH AT GUWAHATI:

<.

(ol NI Nt

* IN THE MATTER OF :-
0.A. NO. 65/95‘-;¢¢
- ~ Sri Monomohan Dey and 5 others,
| ..-Vs-
Union of India amd others.
_Aqd_
IN THE MATTER OF :-

Written Statements submitted by
the Respondents No. 1,2 &73,

o " WRITTEN STATEMENTS:: .
| ~ The humble Respondents submit
their written statements as

follows := o

1. | That with regard to statements made in paragraphs
1 to 3 of the application, the Respondents have no commedts'
on them. kN | ’ ,
2. That with regard to statements made 1n‘paragraphs
4, 1 to 4.4 of the appllcatlun the Respondents beg to
state that they have no comments on them, the same being

matters of record.

-
- L}

3. That with regard to statements made in paragraph

IS
the pay on promotion offgw RC Mm&mg was fixed at Rs. 27504
by virtue of his pay in the earller cadre before promotlon )

and fixation of pay on promotion has got hothlng to do

.p/2...



O~

2D '
with- the seniority of the official.Fixation benefit is
a pecuniary benifit arising out of applying Rule-FR-22
(i)a(i) and depends on the existing pay of the applicant

on the date of his getting promotion.

4, That with regard to statements made in paragraph
4,6 of the application, the‘Respondents beg to state that
they have no comments on them, the same -being matters of

record.

5.  That with regard to statements made in paragraph
4,7 of the application, the Resbondents beg to state that
the orders issued by different benches of CAT is not |
applicable. in their case, Because as per the observations
of Department of Personal and Trainning the benifits of
the judgﬁent cannot be extendéd to cther similarly placed

Govt. servants. These cases do not constitute on anomally

gnd stepping up of pay can not be allowed under the existigg

piders. The copy of the letter No.4-31/92-PAT dt. 31.5.93
issued by Telecom, Directorate bearing these instructioné

is annexed at Annexure-I,

6. That with regard to statements made in paragraph

4,8 of the application, the Respondents beg to stéte that
only a mechanical order was passed regarding their rebresen-
tation for stepping up their pay, is not correct. The said
orders of similar type was passed as all the caées are of
similar nature and before passing the orders'all the éSpeéts

of it were duly considered.

X. _ o | SPE3..



”higher level than the applicanf’s pay was fixed, by virtue

=13 -

7. That with regard to statements made in-paragraph
4.9 of the application, the Respondents have no comments

1

on them,

8. . That with regard to statements made in paragraph
S,regarding.Grouﬁds for relief with legal piovisions, thé
Respondents beg to state that none of the ground is
maintainéble in law_as well as in facts and as such the

application is Liable to be dlsnlssed The Respondents

Lot~

- further begﬁ~beg_io_siaie_ihat the—gxounds—ehewaﬂbyhihe

applicants—the—Respondents beg to state that the grounds
for relief emphasized by thep are totaliy inadequate. The

said Shri R.C, Chakraborny_was’drawing more pay than ;he

PR v

applicants, when all of them was worging together in the
previous cadre, On promotion every body's pay was fixed
discretely on a case to case basis applying Rule FR=-22(1i)
a(i) taking their existing pay on the previous cadre as

the basis. Shri R.C. Chakraborty's pay was fixed at a gt
.. ) ."‘E‘i ”

| of his pay in the previous cadre, These do not give any. -,

right to the appllcants to have their pay stepped up at
the same level as that of Shr1 R.C. Chakraborty.

9. That with regard to statements made in paragraphs
6 and 7 of the application, the Respondénts have no comments

on them,

10. | That with regard to statements made in paraoraph

8, regardzng Reliefs sought for the Respondents beg to

state that the applicants are not entitled to any of the
” Y2 N



A=

. reliefs sought for and as such the appiication isv-

liable to be dismissed.
11. That with regard'to statements made in
paragraphs 9 of the application, regarding Interim
order prayed for, the Respondents beg to state that
in view of the facts and circumstandes narrated above

the Interim order is liable to be dismissed.

12, . That with regard to statements made in
papagraphs 10 to 12 of the application, the Respondents

have no comments on them.

~

13, That the hespondeats submit that the application -

is‘devdid'of merit and as such the same is aiable to

be dismissed,

.z L p/5' ".



..Aﬁg_

-Verification-

I, Shri H. Sinha, Asstt, Director Telecom(HRD),
0/0 the C.G.M.T,,Ulubari, Guwahati-7 being. authorised do
hereby solemnly declare that the statements made- above are

true to my knowledge belief and information.

And I sign this verification on this A8 th day
of JUNE'95 at GUWAHATI, | ‘

o

‘Declarent:

ag-6+9%

. - HRDY
~ . m“f Telecom ( ,
A Mh?( & \.T. Assam Circle,
‘l" Guw ghirti - 781 007
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Coveormmant of India o e e
Tindstey of Communications
- Department of Telecommunications
Sanchar Bhavan, New Delhi

Rt e —.—n— -l i s Gy . S

\
. NO, 4-31/92-PAT - .~ Dated at ND, 31-5-1993, . ‘.. .
. L ALL Heads of l 2lecom. Circles/ ' e
o ' ATl Heads of other Administrative Of ficefis/ - o

; ML.TW Lo fhow Delhi/ Bombay A = |
” VeS.N.L. tlew Delhi/ Bombay S
Subject: . Stepping up of pay of Senior in case Junior Drawing

more pay Jdoe Lo fOLLUtOUu increase of paye ”’[;<,;5*I

v ) ﬂg ‘ .« & ¢ & ¢ ¢ O 3 . ) _
‘* S_{ v , . . . . Lo

Lol thodrpay with toforonicg. to that of their Junioxs who are

_ I amddrected to say that number, of CaSPS are being
:Ccoived'frnm Aifforent elrcles wiLh reques 3ts for tepping up o

’.drn“lng more pay due t6 fortutous inc*e:ae viz ade hoc or officiat ng

promotions cte. To support thelr olajm they haa been referring to-

-' che judgement dated 15~11-91 given by CAT Myderabad Bench in O.A.

 :0nsuxtat1on with the NOR & Trg;and it has been clarified that the
benefits of the judacmant ean not be extended. to other imilarly

,,"v .

No.816/19289 f£iled by Smt.W.Latitha and others of Departmont of minaso f"

Tho chse of stepping up of pay has been examined in

- placed Covt.servants, These cases do not constitute an anomaly-ff-ﬂ

and stepping up of pwy nonot be allowed under the exi¢ting orders._-

g As such the circles may inform the concerned officials/
OffiC“rS JCCOLHIIJJ} 1 rcpreqentatian in future; needs not he i
forwarded to this Directorate: The cases already pending with us

along with the ccrvice hooks will be returned to the circles -

sopoerately. . N
' - Yours-fatthfully - ﬁ#ffﬂ?‘ B
s/~ ‘
( BUDH PRAKASH)
ASSTT. DIRLCENERAL(TE) '
\ e '



